389 Motion for reference of thic
Bill to Joint Comumittee

gJeawwafa . Hor ST 3/ A Y
W A WOHT GraT T80 2 | 5"
faafasr & =W TEET fg=r ¥ Fv
Fifsear 1 . (=awe)

At AgEAE ST I HIW AGH:
(39 w3w) : d=H, ... (=mEwmr)

Iqawmfe :
s dfsg L.

The question is:
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That leave be granted tg introduce
a Bill to give effect to the South
Asian Association for Regional Co-
operation on Suppression of Terro-
rism and for matters connected
therewith or incidental thereto.

- It is your maiden introduction of
the Bill.

SHRI R. L. BHATIA;
introduce the Bill,
The motion was adopted,

THE DEPUTY CHAIRMAN. Now,
there is one Motion for reference of
the Bill ty the - Joint Committee.
Kumari Selja is going tg move it,

Madam, I

MOTION FOR REFER.ENCE OF THE
BILL TO JOINT COMMITTEE

[THE COPYRIGHT (SECOND AM-
ENDMENT) BILL, 1992]

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
" DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT
OF OULTURE) (KUMAR/{ SEIL.JA):
Madam, I beg to move that this House
concurs in the recommendations of
the Lok Sabha that the Rajya Sabha
do join in the Joint Committee of the
Houses on the Bill to amend the Copy._
right Act, 1957 and resolves that the
following Members of the Rajya
Sabha:

1. Dr. Baldev Prakash
2. Dr. Naunihal Singh.

3. Shri Mohammed Azfal alias
Meem Afzal
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. Shri Dineshbhai Trivedi
Dr. R. K, Poddar

. Dr. Sanjaya Sinh

. Shri S. Viduthalaj Virumbi
. Shri Vishvjit P. Singh

. Shri Syed Sibtey Razi

10. Shri Madan Bhatia

11. Shrimati Veena Verma
12. Shri B. K Hariprasad

13. Shri Igbal Singh

14. Shri G, Swaminathan

15. Shri Subramanian Swamy

© @ W ok

be nominated to serve on the said
Joint Committee.

The question was proposed and the
motion was adopted,

SHRI V. NARAYANASAMY (Pon-
dicherry): Madam, some of the news-
papers are giving distorted news....
(Interruption) ...
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I cannot send congratulations 'when
Members are standing and agitating.
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[wasriafa)
(Interruptions) ... Please take your
seats. (Interruptions)... please. (In-
etrruptions) ...

=t TR AR a1 (IV T 9_A)
des,, ., (m=a™). ..

THE DEPUTY CHATRMAN: We

are talking about something good.

Ram Nareshji, for heaven's sake,
please one minute. (Interruptions)..,
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SHR1T V. NARAYANASAMY:
Madam, some newspapers... (Inter-
ruptions) . .. -

THE DEPUTY CHAIRMAN. I will
allow you. Please take your seat.
(Interruptions) . ..

AFNA FT AT 43 §, 9 I8 %
TS WA YT AL §Y Nl gHEA @F
2 AW g, F WS I {wEr J
IET AN, U ISR 3WE wifaa )
gEa §it, % s a=dr A 2 &
"9 THA Al & ar ATET A9
STeAT, 9% /S F ITAE <IN |
T A @l fEfea W @ awmar
2, F1E & A & TON

g At & FwE g ¢ uRoar
FTUIE U a4 I 3@ T F

[RATYA SABHA]

’

Bill to Joint Committee 392
Serrafa # 97 g §, SAF fAv
 OFEHT AT qUE ¥ S qurd
WE [ IET A T AT
TRfT W E fF S o i A
ST HEITT  FOT  &F ATAGTLAT
ZNT WT §F AT 99, 919 R
g ¥ mgmer ¥ ogEy Wy qed
TS T g, SEr gFAGr ¥ (Fu gw
HATHATE 2 & gAr wrifew & #1, ferdia
sad feear faur, famgiv InET don
We great them and we would like the
Secretariat to send our congratulations

to our Chairman and to the scientists
and to the Prime Minister, of course,
and top Prof. Abdul Kalam and every-
one involved in it, (Interruptions)..

SHRI V. NARAYANASAMY:
Madam, some newspapers are.....

Iyawmt : TfET oy gfaoe
T HTR oA &r 7

SHRI V. NARAYANASAMY:
Madam, with your permission of
course.

SqERmfa - dw g 1 SifEw

NARAYANASAMY:
news-

SHRI V.
Madam, of late some of the
papers have started writing some
news item which are untrue and
which will give a wrong opinion
about some of the Central Ministers.
There is a news item in Pioneer which
says, “CBI raidg a firm of M, M.
Jacob’s son-in-law”. This news jtem
is. a totally distorted one. (Interrup.
tions) ... .

SHRT S. JAIPAL REDDY (Andhra
Pradesh): Madam, how can he... (In-
terruptions) . ..

SHRI MOHAMMED AFZAL alias
MEEM AFZAL (Uttar Pradesh): I
think, Mr. Jacob is sitting here, (In-
tefruptions) . .. Mr. Jacob should de-
fed himself. (Interruptions) ...
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SHRI MOHAMMED AFZAIL. alias
MEEM AFZAL. Madam, the Minister
can move a privilege motion and he
can iake the grievance to the respec-
tive newspapers. (Interruptions)...

Y gl ot 1 ASH, Hal o
3§, gw T g (F
freex @ ¥ @7 37 &1 F
T ogg ... (cwmumw). ..

SHRI V. NARAYANASAMY:

Madam, the news item... (Interrup-
tions) ...

THE DEPUTY CHATRMAN: Let
him finish. (Interruptions). ..

agr
Eo
agi

st i WA - (Wew  u3W):
TE-UF F& Afwal & fgere (e
N UF FEA BT A FT @ g |
TF A @ A, .. (swEen) ..

SHRI P, UPENDRA (Andhra Pra-
desh); Madam I am on a point of
order. (Interruptions) ...

THE DEPUTY CHATRMAN: Please

let © him finish. (Interruptions) ...
Let him finish first. (Inerruptions)...
st o Wht : 3ET @ed ¥

frdt maer 3 Jofrode wieFT
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SHRI KAMAL MORARKA (Raja-
sthan)- It is a kown issue. I don’t
know why... (Interruptions),

SHRI V., NARAYANASAMY: I am
raising this issue to clear the doubt.
(Interruptions). Madam, this newsg
refers to the gon-in-law of Mr, Jacob,
who was involved... (Interruptions)..
and his hosue was raided. (Interrup-
tions).

THE DEPUTY CHAIRMAN: T said,
plcase. (Interruptions). Nothing can

be heard if everybody... (Interrup-
tions). Plaese git down,

SHRI V. NARAYANASAMY: 1t
was such an untrue statement...(In-
terruptions).

gqawiafa - 54T S wY aar%r%
q3 SR 1. . . (SwEEw) |
DR. JINENDRA KUMAR JAIN

Madam, an alle-
gation is made against me.

Iqaamfa | WITHT FTE AET R )
. (sa=ae)

DR, JINENDRA KUMAR JAIN:
Madam, an allegation has been made

against me. (Interruptions). I may
please be allowed to...(Interrup-
tioms) .

THE DEPUTY CHAIRMAN:
take your seat,

Please

Y S IS A SR )

st g qEtd . FT 99 agt
BT 9ST. . . (=wEwm)

THE DEPUTY CHATRMAN: I have
not permitted you, Please take your
seat. I don't want anybody to speak
(Interruptions) Just a minute.
Please. This is a very serious matter
Therefore, gne basic reason. ... (In-
terruptions). I am a witness to it



395  Motion for reference of
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that Mr. Jacob does not have any son.
I know he has only four daughters. I
am aware of the situation. (Interrup
tions, Just a minute. It is a very
serious matter. Mr. Jacob is a quiet
person.  He has got four daughters.
First the allegation came that his son

was ‘involved in something, He does

not have any son.

SHRI S. JAIPAL REDDY: Madam,
Y am on a point of order,

THE DEPUTY CHAIRMAN: 1 will
allow you. Then again there is 2a
propaganda. .. (Interruptions). It
should not gg like this.

SHRI S. JAIPAL REDDY. I am on
2 point of order.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): Mr. Jacob is very
much present in the House, (Inter-
ruptions) .

" SHRI S JATPAL REDDY: Madam,
I em on a point of order.

THE DEPUTY CHAIRMAN: Yes,

SHRI P. UPENDRA: We respect
him very much., (Interruptions).

THE DEPUTY CHAIRMAN: He is
refuting it.

SHRI S. JATPAY, REDDY:. Let me
at the very outset share your high
regard for Mr. Jacob. Having stated
that let-me make it clear that these
are not matters to be clarified either
by the Chair or by any Member..

T:IE LZPUTY CHAIRMAN: No.
Why? They are... (Interruptions).

SHRY S. JAIPAL REDDY:.... or
by aay Minister when the malter has
noi bzen raised in the House, (Inier.
?‘71"1’;h-’ﬂ‘a‘) .

SHRI V. NARAYANASAMY: Mr.
Jacoh is an innocent Minister. (In-
terruptions). He is very upset.

SHRI S. JATPAL REDDY: If the
matter was raised in the House...
(Tnterrup? wne)

[RAJYA SABHA]
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THE DEPUTY CHAI!RMAN: He
wants to raisd a matter-of privilege.
He is raising o matter of privilege
Unterrupiicons). Please. Will  every-
wody be quiet fer one minute?

oI T G5 WY, oF foee

Gne minut:. Mr. Narayanazumy cawm e
t3 me and »e Las given a notiza of
privilege. He told me...(Interrup-
tions). Yes, against the paper, bec-
cause Mr. Jacob does not have a son.
(Interruptions). .He said that papers
are making wrong allegations against
him. If he wants to give a matter
of privelege, it is for us to decide. (In-
terruptions). Please keep quiet,

SHRI KAMAL MORARKA. News-
papers write against everybody.

SHRIMATI RENUKA CHOWDHU-
RY’ (Andhra Pradesh): Madam,
(Interruptions).

THE DEPUTY CHATRMAN: That
is for the Chair to decide. Any Mem-
ber.. . (Interruptions)

- SHRI V., NARAYANASAMY:

Madam.. .

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, will you please keep
quiet for a minute? Will you please
keep ouiet for a minute? Let me
‘handle the situation. If a newspaper
is making a wrong allegations against
anybody  any Minister or any Mem-
ber has the right tg send g privilege
motion. It.is for the Chair to accept
it or not tq accept it. He is raising it
Why do you object to it? Every day
Members are raising privilege mattess.

DR. JINENDRA XUMAR JAIN:
Madam, T am on a point of order.
(Interruptions),

ot garfigmtew: (9w sRW) ¢
AT NIFT qOTF AMET 1

. gqawwafa : Wré ? qa”r S
TR wg : :
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THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI A MARGARET
ALVA): I just want to say very
clearly that I have eclarified this
morning that there has been no raid
uf any kind on the so-called Mr.
Iiathew, who has been mentioned to-
day, who happens to be the Minister's
son-in-law. He is not connecied in
any way with Mr. Krishnamurthy’s
investigations, 1 would categorically
say that the CBI has informed me
very clearly that they have not at all
raided or investigated him... (Inter-
Tuptions) ...

THE DEPUTY CHAIRMAN: Now
that matter is closed... (Interrup-
tiong) ...

DR, JINENDRA KUMAR JAIN:
Madam, some Members in this House
while deliberating on this, mentioned
‘my nam ... (Inferruptions).

IgaNafE ;. TEET ST T

oM ?

. fadz gA™ @ @ SER
giew  fagiv ferar. . . (saaEm)

SHR1 YV NARAYANASAMY: Mr.
Jain, I have not taken your name.
Why are you dragging yourself inio
the picture?. .. (Interruptions)...

THE DEPUTY CHAIRMAN: Now,
Mr. Narayanasamy, will you go back
to vour seat? ... (Interruptions)...

DR. JINENDRA KUMAR JAIN:
Mr. Pachourj mentioned my name...
(Interrupticns) ...

st Yl @AY ;. wEEEm @6
wWET Mw ag e ()
BT =mowr Am w8 fant, =e awa
I w g .. (meew) N owgr fw
foeex 993 FT IR T oA ¢
gr ot FE A¥w T@ T FE
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geay 9T fegma @1 wE &, Wit
FE g@0 O A &, e @
TN FT erEm AE g

DR. JINENDRA KUMAR JAIN:
They said I had written a letter...
(Interruptions) ..,

THE DEPUTY CHAIRMAN: Please.
let me hear him.

it T @@ : Wisg T
mMAY  §ga & AW §
& mwwr oww oAgr e
(=wma) fere @ difsg

() . .

DR. JINENDRA KUMAR JAIN:
They are making allegations... (Inter
ruptions). ..

STAWTfa - FTOHT FAT TH g7

SHRI BHUBANESWAR KALITA
(Assam): Madam, because we are
present in this House and we are wit.
ness to it, I can say that Mr, Pachouri
has not taken the name of Mr. Jain.
There is no need for any clarification
and let us proceed with the listed
business. We shall consider the mat-
ter closed. ... (Interruptions)...

DR. JINENDRA KUMAR JAIN:
Madam.. . (Interruptions) . ..

THE DEPUTY CHAIRMAN: Just a
second, T will allow Yous Please, just
a minute.. . (Interruptions).. .

1T 437 a1 0F ¥FT ) UF e
dfsq ar. . . (wwEwm) wOEr Aw
foas fag =gr s @ & fF el
fert, agwga & & am® o At
& fewrs 3@ it f5 af faam
AT W oA R et ¥ G E
am feaar, | (swwm) :

DR. JINENDRA - KUMAR. JAIN:
Madam, they said that the letter writ-
ten by me to the Prime Minister...
(Interruptions) ...
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THE DEPUTY CHAIRMAN: They
did not say that. I did not hear it...
(Interruptions) ... Flease., . (Inter.
ruptions) , . .

Nothing is going on record. I am
not permitting it... (Interruptions)...
Mr. Jacoly's matter is closed... (Inter-
ruptions)... Dr, Jain Saheb, I must
tell you that nobody took your name
in regard to that because you have
not written the letter to thc news-
paper. Did you write against Mr.
Jacob?. .. (Interruptions) .Then it
is over. Why should you...(Inter-
ruptions) ..,

DR. JINENDRA KUMAR JAIN: I
will show every word that I have

written in my letter to the Prime Min-

ister.. . (Interruptions)...

THE DEPUTY CHAIRMAN: Now
the matter is over... (Interruptions) ...

DR. JINENDRA KUMAR JAIN:
They challenged it. Mr. Kalita and
Mr. Pachouri challenged it. You can
see the records...((Interruptions) ...

THE DEPUTY CHAIRMAN: I am
not permitting it. Please... (Interrup-
tions) . ..

DR, JINENDRA KUMAR JAIN:

You can see the records.. (Interrup-
tions) ...

THE DEPUTY CHAIRMAN:
not allowing,
ft agw qNA ;g Flagr a7
ofa f557 FE FTT IO FT TF §
.. .emEaa
Ieqwmafy d@fsw, AT wEw. .
(smxam) st S HEAr g 6w
SITC. . (mEww) WA wE
afet. . (s@am) Mo ®IET, Wil
w7 aigd F wEF-asiwAl WITATAR
A qra@ gS, SaT g BN AT
T & 1 wmwr awm fRAT F 0 ad
faar, zufew z| W&y 9T wMOF0
¥ fus =8 & wEFr AL
TRCIANT BT BT SEL@ AE g !
AT @R g .. . ()
HIgT ARF A IO W Q@ q. ..
(CEbi)

I am
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ggwgfa 53 sirsw, &fag. | .
()
I am not permitting.
quiet. . . (Interruptions).. .

Please kecp

SHRI DINESHBHAI TRIVEDI
(Gujarat): Madam, what about my
privilege motion apgainst the Finance
Minister?

THE DEPUTY CHAIRMAN: Your
privilege motion, we are cxamining
it . Since the Government has formed
a JPC we have sent your privilege
motion for consideration by the Chair-
man of the JPC. T have sent it to him.

SHRI YASHWANT SINHA (Bihar):
What about my privilege motion
against Mr. George Fernandes...
(Interruptions).. .

THE DEPUTY CHAYRMAN: Mr.
Trivedi, T am surc the Chairman of

the JPC wil]l take the matter ~ into
consideration. .. (Interruptions) ...
SHRI DINESHBHAI TRIVEDI. 1

hope the JPC is the competent autho-
rity, But still the privilege motion
remains the property of the House.

THE DEPUTY CHAIRMAN: Yes,
the privilege motion is definitely a
property of the House. But because
they are discussing the martter..In-
terruplions) Just a minute... (Inter-
ruptions)

SHRI DINESHBHAI TRIVEDI: Has
a specific reference been made to the
JPC to look into this also?

THE DEPUTY CHAIRMAN: Be-
cause that matter relating to the scam
is before tha JPC, I have written fo
the Chairman of the JPC to look into
that matter also and find out. Until
and unless I get the correct informa-

.tion I cannot reject or accept it.

SHRI DINESHBHAI TRIVEDI: But
it still remains a -~ property of the
House.. . (Interruptions)
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THE DEPUTY CHAIRMAN: Mr.
Dipen Ghosh, I am not allowing you.
(Interruptions) .. .

Molion for reference of

SHRI DIPENGHOSH (West Ben.
gal): T am also’a signatory t, the
privilege motion,

YT - WY A QIEW, HGET
# otz & @ awdt g

(=raum=)
I am not discussing that matter...
(Interruptions) Please, Mr. Dipen

Ghosh.. . (Interruptions) I am not al_
lowing you... (Interruptions) Please,
Mr, Dipen Ghosh, will you please sit
down?. .. (Interruptions) 1 am not al-
lowing it. Mr, Yashiwant Sinha, what
are you saying?

SHRI YASHWANT SINHA: I was
enquiring about the fate of the pri-
vilege notice that I had given against
Mr. George Fernandes,

THE DEPUTY CHAIRMAN: You
and Mr. Dayanand Sahay?

SHRI YASHWANT SINHA: Yes.

THE DEPUTY CHAIRMAN: Your
privilege motion deals with a Member
of the other House, So I have sent
a letter to the Speaker of the other
House to look into the matter and ac-
cept the privilege motion because he
should deal with that, T cannot call
the Membey of the other House before
our Privileges Committee. Let that
Privileges (Committee deal with the
Member of the other House.

@R Y, WA T FEAT ARS8 7

Y mfta @Rt (ST w_w)
dew, ARl A § A R3IAW AT -
e & 5 owiw oF WA e
@t e A &1 o feaw @
T AT W I§ FT O @AT WI O |
¥ gagar § 5 @ wmw #v O
= et % g Ew A EwwrEA
o wigwifrs @R Wi qdgd
qRATT W HIW qT IN FT S
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mdt v afgw (W wRw):
SR WA S ogRam w2
& fago. ., { smwaar)

- SHRI BHUBRANESWAR KALITA-
We all associate ourselves with -it,

SHRI S. JAIPAL REDDY. Madam,
you will kindly recollect that yester—
day when I raised the matter about
the manner in which the permit to
stay had been granted to Win Chadha,
the Home Minister, the Leader of the
House, was good enough to assure the
ilouse that a statement would be
made by the ‘Government today, We
are sorry to find that it is not listed
in the business, We are also not
aware whether any statement will be
made at all today, So will you kindly
throw some light on that?

THE DEPUTY CHAIRMAN: I spoke
to the Minister. And the Secretary-
General informed me that during the
course of the day, Mrs. Alva was go-
ing to make a statement on thar, We
will inform the House. We will either
have a supplementary list of business
or we will put it on TV monitors.
That statement will come,

=t gow wre ¥ : (fgwraw i) -
weRar, ©F fyve ¥ foqu L
T ¥ afsn. . (ww=awr)

= TN TGAT TE W AFAN
AW, 74 wEed § . (erwew)
[ (e2fon) oo s o) pme (Sge

+[1 Transliteration in Arabic Script.




403 Motion for reference of

. IuEwTala - OF ©F 5% araaar
9T F1 TOFT X QAT ). . (HEE)
= fafigem fgg st o9 auT FEnt

sen 8.7

st fefifasa fog : fag AW,
oy ny o A Tl 5 Wy o
aiefr F1 sww few § AW aw
Il s faF wam@r S0 g
¥ oF gat qeAl WET g % ®
TS 36 TG H 95T PET a4y fa
THE FF AW F A” S awy
FAMA T57 AT IEBU (W Fiw 1
S | F@R F 9% foes 3o
#wgAT ¥ oy f@WR ad g5 & we
G qE B EE GHINR wd @
Aareaw ¥ ogw ¥ fWE @y § 0
¥ 9 §@ 8 5q09 3w §
f& A5 5 a0 T W @i gAT
FHAT 1 (O _@a7 & geor 9%
T & T [T S FHrwETA ST
fF =@®T STAEd 5w A & @

THE DEPUTY CHAIRMAN: Mr.
Fernandes, the same thing.

SHRI KAMAIL MOKARKA: Ma-
dam, this ig a very serious matter.
Why is Mr. Rajiv Gandhi’s assassi-
nation report not laid on the Table
¢t the House?...(Interruptions) ...
What is the delay?

SHR1 JOHN F. FERNANDES
(Goa): Madam, we made a demand
in this House that the portrait of our
late leader, Shri Rajiv Gandhi, should
be put up in the Central Hall, I want
to know from the hon. Parliamentary
Affairs Minister as to what  atcion
he hag taken tp fulfill this demand.

SHRI YASHWANT SINHA- Ma-
dam, is there anyone in the Govern-
ment who can respond to us? T find
that the treasury benches are absolu-
tely benefit of anyone who can reply
to the Members’ queries. ~

THE DEFUTY CHAIRMAN: There
are four Ministers...

{RATJYA SABHA]
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SHRI YASHWANT SINHA: Yes,
there are Ministers. But everyone
krows that during Zero Hour, impor-
tant issues are rased by Members and
it is your directive that either the
Leader of the House or the Parlia-
mentary Affairs Minister Mr. Jacob,
should be present. These are the two
people who can respond. There is no-
body out of these two. It is your
directive, Madam.

THE DEPUTY CHAIRMAN: I will
find out...(Inerrtuptions)...I will
find out from the Home Minister. ..
(Interruptions) . ..

SHRI KAMAL MORARKA: Why
did they not lay the report on Shri
Eajiv Gandhi’'s assassination? = What
is the reason?... (Interruptions)...

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra); Madam,
wa want to know why... (Interrup-
tions) ... We want to know why this
report is not laid on the Table. Ma-
dam, this is a very important... (In-
terruptions) ., ..

THE DEPUTY CHAIRMAN: This
iz g very bad habit. .. (Interruptions)
...It ig very unfortunate that Mem-
bers unnecessarily... (Interruptions)
Please. .. (Interruptions) ... It is g se-
rious matter about the Verma Com-
mission Report which is being raised
by Members whg are concerned about
Rajivji’s assassination. It is becom-
ing a political issue. The Minister
cannoi reply if everybody wants to
question at the same time... (Inter-
Tuptions) .. .Let the Minister answer...
(Interruptions) ... No, I don’t allow..
(Interruptions) ...Mr. Jadhav, please
take your seat...(Interruptions)...
Please don’t make it a habit. - It is not
bacoming of g . Member of  Rajya
Sabhg at least. Please sit down. ..
(Interruptions) .. .Please take your
seats. .. (Interruptions) ...I have said
Please. I beg of ‘you...(Interrup-
tions) . ..Please, all -of you take your
seats. Let ug go -ahead with the
business. I beg of you, please take
Your seats.
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SHRI VITHALRAG MADHAVRAO
JADHAV: 1 wanted to-highlight the

importancte. That was my intention
.. (Imterruptions) ...
JqaAta . %9 GRS am

ffoe sy, I19 g g Fg | Al
FHITH &1 e gw gF E”!fmzl
(zaeum)

THE MINISTER OF STATE 1IN
THE MINIiSTRY OF PARLIAMENT-
ARY AFFAIRS AND MINISTER OF
STATE IN THE M'NISTRY OF ROME
AFFAIRS (SHRI M. M. JACOB):
Madam, I did not listen to the talk
going on here. I just went out for a
morment. Now, I cam= to know that
Merabers wanted to know  whether
the Vermg Commission Report is to
be laid on the Table or not. I am
not in a position tg give a reply atthe
moment becausz Wwe have not taken
a dec’sion in this matter, ..
tions) ...

SHRI N. E. BALARAM (Kerala):
That matter is over.

SHR] MURASOLI MARAN (Tamil
Nadu): Why are they not laying the
Report on the Table of the House?
what is the delay?

SHEI VITHALRAO MADHAVRAO
JADHAV: Madam Deputy Chairman,
we want to know... (Interruptions)...
This is a serioug matter. .. (Interrup~
tions) .. . We want to know what the
Minister is going to say.

«it gao gAo a:mmfam (ﬂigR)

WERAT, qg AEAT T Og oY ¥Ew
¥ 9 qFT § AR AR T
ugammmmw%ﬁbw
qIqAT FHE AT doF AT Gt
Fui {5 wefft ool aidt &y e
fzr @w ¥ A AT @ awm o
T TWSW  wRA &7 dfen
FE & I g vEN I[EE
iy St #T fa@ My ¥ AT ¥ A
daar frar &, a8 "@eq F S4m A
S FL

[26 AUG. 1992]
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THE DEPUTY CHAIRMAN: Please

sit  down... (Interruptions) . . .Please
sit down. .. (Interruptions),..Let me
answer. It ig the General Purposes

Committee of the Lok Sabha. The
Speaker ot the Lok 'Sabha has to de-
cide because the Central Hall is
within the control of the Lok Sabha,
not the Rajya Sabha. If it were
under the Rajya Sabha, we would have
done it... (Interruptions) ...

SHRI S. 8. AHLUWALIA.:
dam, you said that the General pur-
poses Committee would decide it. We
want to know what they have decided

. ({nterruptions) .. . We want to
know what they have decided...(In-
terruptions) ... You can communicate
to the Members. .. (Interruptions) ...

THE DEPUTY CHAIRMAN: Please
sit down. I cannot hear when many
of you speak like this...(Interrup-
ticns) .. .Do not behave like  this..-
(Interruptions) ... You see, this is a
serious matter, Some Members had
raised the - issue. .. (Interruptions)...
It was raised in the House as to when
Rajivji’s photograph would be put up
in the Central Hall of Parliament I
took it up with the Speaker of the
other House, I personally went and
talked to him and discussed the mat-
ter with him. It is for the Speaker
to decide. It is not within the right
of the Rajya Sabha to decide
Rajivji's phobtograph will be put up
in the Central Hall: It is for the Lok
Sabha. You ask the I.ok Sabha...
(Interruptions) . ...

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): You respond
here. . . (Interruptiong) . ..

oY sier qgER wreet ot et
F I F W wEr W o9
(wmaw™)

SHRI S. S. AHLUWALTIA. Ma-
dam, we want to know the status of
this Committee. .. (Interruptions).. ..
What is the status of the General
Purposes Committee? I want to

Ma-

where’

v
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[Shri S. S, Ahluwalia]

know whether they have decided on
it or they have rejected it. What is
the status of our demand?...(Inter-
Tuptions) ... We want to know the
status of our demand... (Interrup-
tions) . .. '

THE DEPUTY CHAIRMAN: You
ask from the Government about that
... (Interruptions) ... You ask the
Parliamentary Affairg Minister. .. (In-
terruptions) . ..

SHRI S. S. AHLUWALIA: Ma-
dam, you gave an assurance fo the
House, to the Members, that it would
be done. .. (Interruptions) ...

THE DEPUTY CHAIRMAN: Pleasc
sit down, Mr. Ahluwalia. I did not
assure the House. You ate misleading
the House. I did not assure the House
that I would do it. I only assured
the House that I would convey  the
message to the Speaker of the Lok
Sabha. That ig all And, whataver
_assurance I have given to the House,
I have complied with it and it is for
the Speaker to do it. You can ask
the Parliamentary Affairs Minister to
find out from the Speaker. Now, the
matter is closed. .. (InterTuptions)

it ww fm wew s S
TG WWET S T WEl T A
W oW ¥ AR § o #
A AT St AT a9 ... (SEaE)

5 S @Y ey S #v
T AT FH oA ?

sy da fsm waa: §  wgar
=tgaT g fF .. (cuwaw)

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: Madam,... (Interrup-
tions) ...

THE DEPUTY CHAIRMAN: No, 1
am not aMNowing you...(Interrup-
tions) ...

[RAJTYA SABHA]
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SHRI N. K. P. SALVE (Mahara-~
shira): Madam,...(Interruptions) ...
Madam, in the light of what you have
said,. .. (Interruptions) . ..

SHRI S. S. AHLUWALIA:
dam, the Leader of the
here. ..

Ma-
House is

Tl M S e fua T an
g WA, AT AT TW | S
TS FEE N F2F § T FHeT
guT ° g mrErEd femm WA oam
(fnterruptions) .., Will the Govern-
mant give information to this House
as to whether they are going to put
up Rajivii’s photograph in the Central
Hall or not?... (Interruptions) ...

THE MINISTER OF HOME
AFFAIRS (SHRI S. B. CHAVAN):
Madam,. .. (Interruptions) ...

THE DEPUTY CHAIRMAN: Order,
order, please. .. (Interruptions) . ..
Crder, please... (Interruptions) ...

SHEI N. K. P. SALVE: Madam,
... (Interruptions) . ..
THE DEPUTY CHAIRMAN: Yes,

Mr. Salve...(Interruptions)...Order,
please. T am not allowing anything.
I have called Mr. Salve...(Interrup-
tions) ...

SHRI N. K. P. SALVE: Madam...
(Interruptions)

THE DEPUTY CHAIRMAN: I have
not permitfed you, Mr. Afzal. Any-
body speaking without my permission
is not going on record because this
House is going out of control. Please
takie your seat, Mr, Afzal.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL:**

THE DEPUTY CHAIRMAN: Please
take your seat, Mr. Afzal. I am not
giving you permission,

SHR] MOHAMMED AFZAL alias
MEEM AFZAL: **

THE DEPUTY CHAIRMAN: Please
take your seat.

**Not recorded,
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SHRI N. K. P. SALVE: Madam,
you have expressed your helplessness.

THE DEPUTY CHAIRMAN: No.
Not my helplessness.

.. (wEsE®) ... T AR |
. (smmam) ... dfsw, it W@
SHRI N. K. P. SALVE: Madam,
you have expressed your helplessness
in the matter of implementing the
wishes of this House so far as the
Central Hall iz concerned. We do not
blame you at all in the matter. But
what you have observed is extremely
disconcerting. The question is: Does
of the Central Hall or not? That is
the issue.

THE DEPUTY CHAIRMAN: Thatis
for the House to decide. ..
SHRI KAMAL MORARKA: That is

not the issue...

issue.

THE DEPUTY CHAIRMAN: That is
for the House to decide.

SHR] N. K. P. SALVE: The point
i1s this, madam. This House is the part
of the Parliament itself. And the en-
tire precincts of the Parlia~
mcnt  belongs to the Parliament
as a whole, of both the Houses. And,
therefore, our wishes cannot be con-
sidereq as utterly irrelevant, I would
like to know....

THE DEPUTY CHAIRMAN: Mr.
Salve, T would suggest. ..

SHRI N. K. P. SALVE" Let me com._
plete, Madam. For this specific pur-
pose, Madam, T request you to kindly
conveng a meeting of all the Leaders
of the parties in the House so that
they are able to express our wishes
end come to some conclusion, and
then jointly take up the matter with
the Speaker of the Lok Sabha. If this
House wants that it should have noth-
ing to do so far as the management
and confrol of the Central Hball is
concerned, then, let that be the view

[20 AUG.

SHRI N. K. P. SALVE: That is the
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taken. But speaking for myself...
(Interruptions) But, speaking for my-
self, I think, this House must be
consulted in the control and manage-

ment of any part of the percincts and
property . . . (Interruptions)

SHRI KAMAL MORARKA: Madam,
I don’t think. .. (Interruptions)

| # AEewE s I S

ei(.u SIS JE g
st Pl /.L—w(/‘:‘cr’ o
K ool S st u;l
AL o, (b SF U2
s TE UL
/4.-.91.4;(//‘,-/(,4/ S A7
uf&—ﬁ&)lLLj,"J‘
(7 (f://U"JJIq—q'JW}U’
zé—ulg/‘ “edrlue, d-Ule
, !Vdﬂw.’l/fufhtgbb
C/'/urffé-e bt (e Pl s
Wﬁzfé—u'!q—-v“t,qdﬁf
ol 'U’(ﬂu—xf"

T 'Iﬁanshteratmn in Arabic Scnpt
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Y MEFAT AFEHAT IF AT AFAA:
ufF T F wEaal # 9FE AE
FFd HIX JEEAI T AT & L.
(samgm) . . .

WA NI e
LWy 19 22 S S U5 L

Gl

1 0 &o qio @AES :

T Ay
W |

=Tt HIgFHT AGAN TG Fiq FFaw ;
;g 9rig |

el Ll

v

=Y QAR G oA 1 T Ta*med @

.. (==aw) .. o aF aredfews

fFay . (muﬁ) RN *aﬁt?r%
¥ s ey g . (mur-’-r)
LR e NI . (saET) |

dew, uga:raﬁvﬁaﬁrrﬁmﬁw sferear
T qETT § 1. (mEEW)

sﬁﬁmaﬂmuqﬁ;ﬂww:{r
qgw SaF mﬁa’raﬁw&qnﬁ
YOF] | I JEIT. TR FT

& I & # agar € froamwr
T WY & Frfgan ﬁ. e+ -
(amm) : '

*Expunged as or dered by the Cha1r

§[] Transliteration in Arabic Script.
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LN P s 5 g

L N A 28 SN

EAPlde SO i 7K
“ B, S EL

*

svga. &, 9. @ed: W
ghafer 1 .. (smEEw) .. AW ¥
&1 aifsy | (amrm) e, g

FaTT AT &1 a1 3@ W S
?Hﬁaw@sﬁtm E . (=)

)t FIFERT AHTA TH I AEAS
I qediT %7 q@rawa Aqgl # % |
T W & FIRE sﬁ‘r TE .
(mamem) . .

Lot S popgeitgs
EALY e S il § o
--h:«lﬂ/u"...%/u;" s
THi DEPUTY CHAIRMAN: Please

go back ta your seats. (Interrup-
tions) :

ﬁﬁmm&ww’hm«
qe¥ ST fieaTT fFar Sma 1 9EEt
grfeq, @ aw FAEw A e
AW FwX ) ... (TmEE). ..

S ke ISP
b o z—//w z,lol,CL.v/
U‘/U’L VJJJJU"{

THE DEPUTY CHAIRMAN: Pleased
go back to your seats. (Interruptions)

s A, . O, Qied ;- W FB

qrEm | L. (A .

THE DEPUTY CHAIRMAN: Please
go back to your seats.
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SHRI S. JAIPAL REDDY: Madam
Deputy Chairperson. ..

'-ﬂqao #o qYo ATd : AeW qEIX
 (zTEamR) .. AW, AE
tr*;r FIAlE T

?qrﬁ EICE D] E{}f‘r g

de, TER & 919 gArd wEAn
I & (smmmw) @& A afem &1
A & | gET a3 ghrssr w1 EEY
g m@ & qoF Aww I W E
a9 ¥ 9T1 qAw g 3 (=aww)

= AEFT FHAA I W AHAS
deq, H9 oF WO A FEre &
figen® @ #mT  (FHAETI)

(I Iy S g
AJ AL i i
THE DEPUTY CHAIRMAN: Mr.

Afzal please go back to your seat.
No, first you please go to your seat.

=Y AGHE AEAN IE WY AR
¥ gamr amgar g 5 wwa e
F1 fya f&q & g ar, § ager
dOIAMT FT FATEET AT T IAF GZ
T A1 | qgT gi99 ¥ HET TATHY
I AT A (mEaw)
SO AL g A g
R oY b{d"d;/ K
a"/@ﬁéc/;wu AL iy

“ML«}"LB}‘«V

gmefa : 9T S SEy |

+[] Transliteration in Arabic Script.
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I will ask him if you keep- quiet.
f all of you keep quiet, I w111 ask
him, rL..d..\“.J
=Y gAe o qro avex : o a0
¥ rgi difeg qgar Jomg oo &

(zragm) 9% #EAT W 7F AHAT
AET F 1 U OWIAR EHA W
79 718 § | oF faae |@¥ @ ¢
FIT T TN ARG § Al (S ( )
ﬂT‘ﬁ' oo srgEfeerd feaT ¥ ) 4

C W made T gy g
(wam)

THE DEPUTY CHAIRMAN: Mr. .
Afzul, just a second,

st ou. qw. wgefedn . fewnre
2 @ &t a (smew)

FoEwMia ; 33 WY | §5 9T
Everybody, please sit down.

st ggo gwo wgerifemT : forr
wﬁmﬁmsﬂﬂ’rwauﬁir
el W W w3 § ... (sawew)
e ﬂ’l'(sraam%f‘aq
Wa’r@aﬁm(m«r)

Iqwwf : d5 STz ) (WEEeL)
favge a0 ew, ¢ fre A

(wrerarr)

1t is very serious matter, Please keep
quizt. I request everybody. .

o TN o & 9w /T @
A mgwrawT feww § 1 @@TLAT
feaa & sax oF B & qI@ SR
AT 9o ¥, wn faw @Rl A
am g (Fregw) W@ gfw o A=
I oo (wmEw) g @ #ifse
A T T AR €

May be, Bosnia is very 1mporta.nl:
for you,
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[Fa@arafy)

I St @A Fg 96 @ ©
Ig O § el 98 @Wr ¢ | e faw
¥ TR S A AT g, 98§
qgr  TATHL qIUSH S A ISMET AT |
TETHT qIET Y I9 T grew &
AT T ¥ | T W 9T 9N
fafzeai fadt € 1 T it gea
g gawEr fiF & witex e ¥ @
ST F¢ faelt, @ 9 A JgweEw F
(31ax7) uF fA7e 7@ I3 T@l
I AT B |

1 don’t know why they can't keep
quiet for a minute.

g | o W Fe S =GRy
E O W Hed ¥ o daRed
§ STTHT SAFT AT AT <@AT AT |
el S 7 ot ¥ F fqo &
g Wma'qtﬁr%fﬂqw FEATT
AT FT FE BT w & a1 AN
Ty #g @7 FEi Fey ur ﬁﬁ o faegs
g A8 AFF 1 JIC IT TF TF
T qF TG @ Fw, ¥ oo S
T T GFEA | A EATH FIAT
fr oy & 8 gedfic &Y 917 & W@
g, a8 W1 Tag § 0\ A 92 { gedix
T AT AG e @Y A ) (sFwEE)
ot W Ffse
I am not allowing. What I am
saying to him applies to you also, be
cause when the Chair gives its ruling,
it applies to everyone, not to one
In that case I will

have to give ruling for everybody.

particular person.
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That is why I wag telling for every-
one. Now everybody was asking;
many Members wanted to say some-
thing. Mr. XK. L. Sharma wanted
to say something but he did not get
agitated that I did not allow him. I
cannot allow ten members at the
same time. I am (rying to regulate
this House and I need the co-opera.
tion of the Members. You should not
get So agitateg that you hurt the
feeling of others. You can say about
Bosnia but let one matter get settled.
Now ou go to your seat pleaes let us
have sadbhavane feeling in  the
House. -

sl HigFAT AHAR I% WX HEA
oA q@ e & 1 OATRY AMWIE
ERIEEt I i B O C O e
nd mA g1 & ar uw fAde ¥ fag
gartsd ¥ &y

cgd;_,uuﬂ,f LaLvuz;,u’
Jjéib"/é——k.'lé' Z—L/WV

1—)4——.’ <ol Js_«/‘

Iwwmata 0 ogm T SfE
qareYy miw S Y
MISS SAROJ KHAPARDE (Ma-

harashtra): First you go back to your
seat.

SHR] MOHAMMED AFZAL alias
MEEM AFZAL: You cannegt say it to
me. If the Chair says, T will go back.

geawmfa o Sfed . @t ¥ A
DT ez |

+11 Transliteration in Arabic Secript.
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&t APFAT JTERA TH A AERT
B oSt oge ft wgr g (=weww)

!LL/’.‘- -OL;QJ | . {”u}"i.:‘-’lf«d; Wz/j

SN

&

=1 HGERT AARS T% 7T QEAS :
o weas oo @Y gem G
w fea g FAT AE ar
g et A B a2 & @
¥ guafae cmewd § @3 § #=
Ay wEm & fau dwe E, @ anw
dare g 1 Afew, dew, e Y A
q99T THETSH ¥ HIX 99 % ¥
M A TJoET ¥, FTEIL a0 qrfEer
WA F e & v & o S
FAT ¥ FIX F A AT gL FEH
¥ fgrar foqgr & ik & 9=y gar
% qrz ggen mre mfgd  sstae
ey ar st 10 fAAe s S99 A%
YT Tar ar "9 ug T g7 Aies
g mE ST UeE MEY TWOTeR &
T TS T & gfrga o e
g o & ag Y ST 9w 5
SaFY dw B A Fgra § g2
219w wflewa w1 guE IW|AT W™,
#iT ggr 9% TS g Ffaw @
¥ v faemreen e feam fr
FTAE T WY &% TW 9T W gl
fear 2 =@z IREE wwEEATE E O
#ew w@ Az T w5 e
F1 wawr, (smEgw) A e
¥ foafewr & faoger wafaw a8 g

+{] Transliteration in Arabic Script.
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deH. . (wrmew) q@ & g ifg
A0 A A owiEh &, W oaE R
A AT aifww e wEwarfear
aEg | deA, Y S qef} w1 wEer
IEAT @ FY I9 qEAT 9 QAT
& fEar 0 ® ag wmr fr e
B @I E | IEE &1 W s
fev & s figem T g gt ot
JoEr & | HRA, @ Aty & @
feadm feq w@ar v s Y
R & o IfFT foaew ¥
IAFT I A Gt | gefaT s
o wfuw & 0 § ouF Eer
g Fr F WwT g2 gSE @&
FTER T AN W AR TG A
gy st gFar 2. .. (wmem)

Juawmfa : weer Bifgg 1 ag
I =W B T

=it WIEFHT AEAA IE AW AT -
f 39 SowS ® AN I9T § | AW
gras Rt A Ry FO A
2. .. (o)

THE DEPUTY CHAIRMAN: Agre-
ed now.

=it NPT ATAT IS A O
§ A% g9 oot AT sisar g B
AR qEETC AT Iy 1 S e
wTr fMam F dR 9T 9 TRl

yEer WA &1 9% mmar, A

e & fr frdY 7 SEwr &¥E
ag frr ) Fg AT oft SIS



419 - Motion for reference of

st Wg F 2 awww  S% AW

0T )
qg Y @ AT | B WA Wi
Tt W@ & 1 AfET g mwed W
T R A WEAE R ' w
aifgr ®W ag [[@Ar wey fF ag
TEY AT T FgwW  Agar g |
wfwT |
JegwmEfa : w9 AW FOAT g
9T WY Y WE@E wEE
T GATEAT b WiEE H o9y Sg
9T 9 aR¥ |

Let us take Specia] Mentions. Now,
that matter is over. (Interrubtions).
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SHR[ DINESHBHAI TRIVEDI: Ma-
dam, T want to draw your attention...

THI. DEPUTY CHAIRMAN: What
it is? Let ys run the Business of the
House. (Interruptions)

SHIii DINESHBHAI TRIVEDI: Ma-
dem, . this is concerning national
‘Padma’ awerds. For the first time,
a ‘Padwng Vibhushan’ awardeec is be-
Iing tars. Let us not make a mis-
take. Let us not be confusad. . He
is in {eil, he is behind bars, not be-
cause (f any Satyagrahha or any na-
tional ectlvity.  On the rontrary, he
is behind bars, precisely, for  anti-
nationel activity.

T[] I‘ranshteratlon in Ara.blc SCl'lpt.
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Madarh, it'is very unfair on the other
Tecepientg of ‘Padma Vibhushan’® or
any other decoration. I do not want
to generalise. Many of them, most
of them, or, may be, all of them, are
deserving. But there hag to be some
kind of a limit. Now, a ‘Padma Vibhu-
shan’ awardee is behind bars. Madam,
he is behind bars for destablishing
the national economy. T do not know
if there is any kind of provision whe-
reby we can recall such awards. We
have been far too generous. I am
not trying to cast any aspersions on
the recepients of various awards. May
be, they are deserving. And, they
are deserving. But in this regard, we
have got 1o have a serious look. It is
only g handful of people in public
life, whether they are bureaucrats - or
politicians, May be, the numbep ls
very limited.

Madam, a virus is a very small
thing. But once the virus gets into
the system, gets into our body, (Time
bell rings) .. .the entire body gets pa-
ralysed. Similarly, it is a question of
the national body politic, A virus,
whether in the form of ; bureaucrat
or a politician or 5 recepient of any
award, is not healthy for the body
politic. Madam, my point is, there
hag to be a discussion on this. There .
has to be some kind of a law. (Time-
bell rings) . There are so many ex-
Chairmen of public sector undertak-
ings—T have got a list of them, but T
do not want tg take the time of the
House—who are holding positions...

THE DEPUTY CHAIRMAN: Will
vou please come to the point and not
take the time of the House?

SHRI DINESH BHAI 'I'RI‘V'EDI'
Half-a.minute, Madam.

THE DEPUTY CHAIRMAN: What
are you driving at?

SHRI DINESHBHAI TRIVEDI: To.
day is Sadbhcwam day.

And T also associate myself and I
thirik whatever Shri Rajiv Gandhi or
Indira Gandhi or Pandit Jawaharlal
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[Shri Dinesh Bhai Trivedi]

Nehru or Lal Bahadur Shastri stood
for is going down the drain, T would
like to know whether the Govern-
ment can recall this award and whe-
ther there is going to be a serious
discussion on the issue where we so
generously try to  distribute these
awardy.

The second thing is, while the Civil
Aviation Minister is here, I  would
like to know when he is going to place
the Imphal crash report on the Table
of the House.

SHRI S. JAIPAL. REDDY: The
matter raised by Shri Dineshbhai Tri-
vedi 1that Padma Vibhushan awarded
to Krishnamurty bg recalled, be con-
sidered by the Goyernment very ser-
iously because we have been  very
indiscriminate in awarding these de-
corations. The Government should
consider it seriously. I think the sug-
gestion made should be taken in. the
right spirit. I am sure all sides of
the House will agree with this.

SHRI DIPEN GHOSH: Krishnamu-
rty is behind the bars. He was awar-
ded Padmga Vibhushan. It is a shame
on him. This award should be recal-
led.

SHRI MURASOLI MARAN: If he
is allowed to keep it, he would get
Bharat Ratna also. (Interruptions).

~ THE DEPUTY CHAIRMAN: Let
the Minister react to this.

SHRI S. B. CHAVAN: I will get
it examined. (Interruptions). it is
definitely a matter to be cxamined.
Unless the matter is examined, T can-
not possibly promiss anything now.

Wt g TETA WWEE ¢ AR
S e T weE g g, Su
¥ =F Tl | g8 TeNe My wreem
§T ¥I=T ]

&T
ot fafiam fqg: 4w, o Tole
Tt F o -fgw 9T a8 A7 ¥ Ty

we . (zrn)
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SHRI DIPEN GHOSH: He was giv-
en commendation for eollection of do-
nation. (Interruptions).

THE DEPUTY CHIRMAN: It is
aileged, according to him. .. (Fnterrup-

tions). I do not know. e is alleging
that. ..

SBHRI SATYA PRARKASH MALA-
VIYA: What alleging, it is a fact.

SHRI DIGVIJAY S‘INGH;E It s a
krown fact that he iz 2 member of
the Rajiv Gandhi Foundation Trust.
(Interruptions) .

THE DEPUTY CHAIRMAN: 1 am
net aware of it because I am not a
member of that, How would T know?

SHRI §. B. CHAVAN:; It hag noth-
ing to do with the Government. The
Trust ig a private body and [ sannot
3ay. .. (Interruptions) .

THE DEPUTY CHAIRMAN: Do
vou want to say anything?

THE MINISTER OF CIVIL AVI-
ATION AND TOURISM (SHRI MA-
DHAVRAQO SCINDIA): I just want
to respond to the question raised by
hon. Mr. Trivedi about the Imphal
crash report. 1 would like to inform
him that the Secretary has approved
the placing of this report in the Lib-
rary of the House. 1 am not certain
whether it has been placed in the
Library as yet or not and if it has
not been done, it will be placed to-
day. The enquiry report along with
the recommendations and the Govern-
ment’s views thereon, all theke three
things, will be placed in the Library
uf the House.

THE DEPUTY CHAIRMAN: Yas,
Shri Krishan L.al Sharma.

SHRI N. E. BALARAM: Just one
minute. Who is the Secretary to ap-
prove ity We are only asking the
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Minister. Which Secretary are you
talking about whose sanction is re-
quired? What Secretary are you spe-
aking abous?

SHRI MADHAVRAQ SCINDIA: [t
does not come to the ministerial level,
it is dealt with at the bureaucratic
level. (Interruptions). All right,
the Minister hag approved it.

SHRI N. E. BALARAM: We are
asking the Minister and phe is saying
that the Secretary has appraved it.

SHRI MADHAVRAO SCINDIA:

The Minister has approved it. (Inter-
ruptions) . -

THE DEPUTY CHAIRMAN: 1 will
look at you. (Interruptions). Yes,
Mr. Sharma.

ot gewema wat: ¥ g aegq
¥ ow o faww §r o @aEA
T W WETT FT ST ST g

. (wa=aT)

THE DEPUTY CHAIRMAN: The
Bill has to be reparted first, then
only I can give the timing. It is not
reported in the Rajya Sabha. The
Bill can be circulated. (Interrup-

tions). Let me inform the Members
that the Constitution (Amendment)
Bill has . been passed in the Lok
Sabha. It has to undergo certain pro-
cess before it is reported in the Rajya
Sabha. [t is circulated to all of you
so that you can go through it. After
it js reported here, then only T can
give time for voting.

SHRI P. UPENDRA: But we were
told that it will be at 1.00 P.M.

THE DEPUTY CHAIRMAN: You
were informally told by someone, not
me. The Chair cannot give informal
information. to you. The Chair can-
not give informal information o you.
The Chair can only give you very
formal information. That only can
take place. Every minute I am ask-
Ing as to when it is coming and being
reparted. Okay? [ will infiorm you as
soon W8 If epines.
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SHRI DIPEN GHOSH: Madam, we .
have already agreed that without dis-
cussion we Wwill pass it. Now we
must know the time also.

THE DEPUTY CHAIRMAN: Mr.
Dipen Ghosh, there is a certain  pro-
cedure, It is a Bill which ig not re-
ported in the House. It has not offi-
cially come from the Lok Sabha. I
sitting in the Chair, cannot do that...
(Interruptions) . ..

SHRI S. JAIPAL REDDY: It has
been circulated.
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THE DEPUTY CHAIRIMAN: That
it has been cireulatsd iz a different
matter. But reporting hag to be done
officially.

&t wrEim e AT - qEw, 7Ed

IEm oag ... (=awmw). ..
THE DEPUTY CHAIRMAN. Now,
let me zgain explain to you. Bilis

are circulated. Byt as long as the
Bill is not reported, I cannot give the
time of voting. Tt will be wrong. I

cannot do anything wrong from the
Chair. . . (Interruptions) ...
oY SR WA WR . YeR, g6
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THE DEPUTY CHAIRMAN: He is
very correct,

SHRI S. JAIPAL REDDY: Madam,
1 agree with Mr. Mathur, Madam,
1 also wish to draw your attention to
this particular item. How can this
note be Miscussed straightway in the
House?

[RAJYA SABHA]
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THE DEPUTY CHAIRMAN: Which
note?

SHRI 5. JAIPA], REDDY: The
Background Nete on Rev1ew of Drug
Policy.

Wt fewacamsm:  (TER waW)
dew, 39 wifqdr qr ™ femwed
AT W ¥, @@ Ewl faverE A
CETIE A B B LI |
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SHRI S. JAIPAL. REDDY: We
would like to know as to how it was
included in the Order Paper... (Inter-
rypiions) ...

SHRI YASHWANT SINHA: )3
should be taken off the Order Paper.

.. (Interruptions) ...

SHRI S. JAIPAL REDDY: We
would like to knof -in the first place,
as to how it ig included in the Order.

Paper.

SHRI YASHWANT.
can’t discusg this.

SINHA: We.

Wt wrdm TEw AR ¢ ER,
=y w1 owEEr 5% ag’? omar |
JR-aIT 3W WG ¥V A ¥ WA
& anar & & faar g feg, famn
frgpa fFr A% O omew A H
I '
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SHRI 5. JAIPAL REDDY; We sug-
gest that the Chair be not disturbed
by the Minister.

THg DEPUTY CHAIRMAN: He is
taking Iy permission. Otherwise you
wil] say that he went away and he
didn’t get my permission.

SHRI G. SWAMINATHAN  (Tamil
Nadu): Madam, this Drug Policy,
betause it has suddenly come, we do
not know whether it will pe taken up
today . .. (Interruptions) ... We meed
some time to go inte it and siudy the
poiicy. I cannot be suddenly faken
up.

SHRI S. JAIPAL REDDY, We
would like to know, in the first place,
how it got included in the Agenda.

SHRI G. SWAMINATHAN: Be
forg there is a discussion, we should
study the paper. It is a very impor-
tant matter. It cannot be suddenly
rushed through. And we don’t know
when it is going to be taken up and
whether it is going to be taken up or
not. .. (Interruptions) . ..

THE DEPUTY CHAIRMAN: I wil
explain to you how it came. The
thing ig that Members were quite agi-
tated—Will you please take your seal,
Mr. Swaminathan?—about this Drug
Policy, ang there were many questions
alsp asked on this subject. Perhaps,
considering that the Minister has
brought it. But it is entirely up to
the House to discuss it or not to dis.
cuss it... (Interruptions) . ..

SHRI S. JATPAL REDDY: The Mi-
nister can’ only bring it to your notice.
He cannot include it on hiz own.

SHRI G. SWAMINATHAN: Ma-
dam, we need time to study the mat-
ter because it is an important matter.
It cannot be suddenly rushed through
at the end of the session,

SHRI S. JAIPAL REDDY: If the
Minister were so sincere, he would
have brought it to your notice.  We
attach tremendous importance to this
issue. .y (Interruptions)

[20 AUG. 1992}

Bill to Joint Commitiee 430

SHRI G. SWAMINATHAN: It can-
not be rushed through like this. It is
noi fair because it is a matter which
has been hanging fire for 3 period of
years. Now, suddenly they bring
report. That report itself is very
hazy. The itself is not Clear on many
points. It is so vague. We do not
understand anything about the report.
I don’t think it is fair to press the
rcport on the last day of the session
... (Interruptions)

SHR! YASHWANT SINHA:  Ma-
dam, let me fell you one thing.

SHRI G. SWAMINATHAN: In the
next session we will take it up...(In-
terruptions)

SHRI YASHWANT SINHA; A simi-
lar motion had been moved about the
Dunkel Draft also...(Interruptions)

Nobody has bothered to bring that
betore the House. We have been pres-
sing for g discussion on that. .. (Inter-
ruptions)

THE DEPUTY CHAIRMAN: Let us
delete it. ’

SHRr AJIT P. K. JOGI: If that
is the sense of the House, let us de-
I'Ete it.

SHRI YASHWANT SINHA:
cannot discuss it today.

we

SERI G. SWAMINATHAN: We
have to wait. We have to get time
for it. We have to'go thoroughly

into the matter.

SHRI AJIT P. K. JOGI: It can-
not be taken up today, no...(Inter-
ruptions)

It should not be taken up, if that
is the sense of the House., I should
niot be taken up today,

THE DEPUTY CHATRMAN: There
was a3 demand by the Members.

SHRI G. SWAMINATHAN: It is
very unfair to the House to rush it
throygh like this. .. (Interruptions)
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SHRI DIPEN GHOSH: It is inten-

ded to give moure benefits to multi-
nationals.

SHRI AJIT P. K. JOGI: It
not e rushed through like this.
demand is to deliberate on it.

can-
The

TE\E DEPUTY CHAIRMAN: The de-
mand wag that there should be a dis-
cussitn on the Drug Policy, and the
Miniiter had given an assurance to
thig House... (Interruptions) Keeping
that in view  the Minister brought it
with good 1ntent10n> of discussing it.
He brought it before the end of the
session. There wag so much of heavy
business on all the previous days. We
could not do it. Perhaps that is the
reason why the Minister has brought
it. I)is for the House to agree or not
to agree. That is a different matter

. {Interruptions) But the Govern-
ment g intention should not be doubt-
ed.

SYIRI G. SWAMINATHAN: The
Dunkel Report was placed a meonth
ago. What has happened to that?
This comes, and within two days it is
being rushed through. It ig not fair.
That gets precedence. The Dunkel
Report should get precedence over
the Drug Policy.

ot ferra wea . SacdA arfyst,
ag  a1@ a7 faegd Taad @, Oz @cH
T =fge 1 IaF qar w7 @ 49w
Erq‘r%'a amAET ¥ | A Frg F4T
g% | AT feqe AR-E1 a1 §, A
grr § |

o

A-JL.-JJUU‘/ ol
[;/‘J‘drvl'fr e - “*c,f
L/;:;-L,; - )!?"t-w.,/;f_,(x i ,,"" yﬁ
S L d /y P

if

4[] Transliteration in Arabic Secript.

LRAJYA SABHA |

8ill 1o Joint Committee 432,
THE DEPUTY CHAIRMAN: Okay.

I take tlva sense of the House. All

right. I take the sense of the House.

SHRI G. SWAMINATHAN: The
Duinikel Report takes precedence, Ma-
dam. .. (Interruptions)

THE DEPUTY CHAIRMAN: Leatl

me take the
(Interruptions)

sense of the House. ..

SHERI G. SWAMINATHAN; How
is it that you do not take up the Dun-

kel Report but take up the Drug
Policy . .. (Interruptions)
THE DEPUTY CHAIRMAN: Tt is

not my ruling. I am asking the Mem-
bers to dca:ae, picase.

SHFI S. JAIPAL REDDY: Madam,
before you ask for our opinion, let
Us understand clearly that this item
was iticluded without consideration of
the Business Advisory Committee or
without your permission. Therefore,
it was improperly included in the
Order Paper. We are for discussion
of the issue, but we have been taken
by suiprise. Tharefore let no imp>
ression be created that we are oppos-
¢d to the discussion.

THE DEPUTY CHAIRMAN: No, ho,
no, no, no. Mr. Jajpal Reddy, nobody
is going to take that impression.
Everyhody is going to feel that be-
cause you wanted to have a longer and
thorough discussion on this  Policy,
you wanted a longer time. But it
lxas happened in the past also—L have
.been a Member of this House for a
long time—that certain important
issues have been brought at the last
minute also. But, if the House does
not wani to discuss it, there should
not pe any disagreement over that.
Okay, don’t discusg it.

DR. JINENDRA KUMAR JAIN:
Madam,about medical education re-
forms. . . (Interruptions)

THE DEPUTY CHAIRMAN:- - No
That matter is before the court. That
matter is before the court. It Is sub
judice.
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SHRI G. SWAMINATHAN: Ma-
dam, permit me lo say a word, Know-
ing the subject. 1 want to say that
the Policy ig going to affect 20,000,
30,000 small.scale industrial unitz and
benefit larger industrial units.

THE
Agreed,

DEFUTY CHAIRM AN

SHR] G. SWAMINATHAN: That 1s
what we feel now. Most probably
there should be 5 say on the martter
because it is a serioug matler affec-
ting lakhg and lakhs of people enga-
ged in the small.scale sector. Most
probably the benecfit may go to large
industries. That is the sense we are
getting. We nezd time to discuss the
matetr because it is a very serious
issue affecting many lakhs of people
in g lot of smallscale industries. Two
riders have been given on thar We
should be given time.

THE DEPUTY CHAIRMAN: All
right. That is what I said. All right.
It the House does not want to agree, we
won't discusg it. If that is the sense
of the House, let the House say that
the Houes ‘does not want it. Okay,
don’t discuss it.

Special mentions now.

it tageaT 9Ew o S F | wem
&1 7ar

SHR] G. SWAMINATHAN: Buy
then there is one thing Madam. [t
has to be taken up in ‘the next ses-
sion. They cannot come with a fait
accompli before the next sessioi.

... (Inter'ruptitms)

We don’t want them to come with
a foit accompli after the session is
over. I want your assurance, Ma-
dam, op this subject. They have pla-
ced it before the Hou$e and they
should wait for the House (o discusg
it. Otherwise | am afraid tomorrow
they may bring out the same policy
after the session concludes, We
want an assurance trom the Minister
that behind our back the whole pol-
icy will not come by way of an en-
actment or by way of p rule. 1T want
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an assuranee from the Deputy Chair-
man, becatgs oncy it has been placed
on the Table of the House, our voices
haye ty be heard before a conclosion
cn it arrived at. Tomorrow if there i&
a rule withowt asking wus, it would
in¢an ihar our say has not boen
heard . (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Sweminathew, wip you please now
siy dowp so that we may go ahead
with the business Since there iy not
enough time lefi and if Members
want (o discusg these policieg for a
longer time and if they want 1o dis-
cuss it @1 an appropriate time, then
we will take it up at the appropriate
time in the next zession, Thig is the
only.. ..

SHRI G, SWAMINATHAN,. Madam
the assurance thag we want is  that
after having it placed on the Table
of the House, a decision on it should
be taken after the discussion on it has
taken place. We don’t want a de-
vision to be taken immediately after
the segsion is over. That is what we
ara worried abesut. I do not know
what is.their policy. (Interruptions)
Within two or three months rmany
things may happen.

THE DEPUTY CHAIRMAN: Mr
Swaminathan, what ig your prob-
lem, I am not able to understend it

SHRI G. SWAMINATHAN: Madam
it envisages a sericus policy.

THE DEPUTY CHAIRMAN. T
very serious,

am

SHRj} G. SWAMINATHAN: Madam,
it will affeet thousands of small scale
indusiries. Now, it has beenr placed
before the House for a discusion. My
worry is that without our discussion
they may bring it into a sort of a rule
fait accompli. So, bhaving placed it
on the Table let us be given time so
that we may digeuss it. After that
they should take a decision on it be.
cause it affects so many thousands of
smell-scale industries- peaple,
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- THE DEPUTY CEAIRMAN: You
want that this policy should be laid
on the Table of the House, but not
discussed?

SHRI G. SWAMINATHAN. No, We
want it (0 be discussed in the next
session. In the meanwhile I do  not
want anything to happen on that
policy, because if they dg that, must
probably . (Interruptions) . 1
want that nothing should b dnne
without - hearing us.

THE DEPUTY CHAIRMAN. We
don't have the Minister concerned
just now, When the Minister comes, T
will ask him. We are not discussing
ir just now.
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